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(b) the number of cases in which
prosecution was launched; and

(c) the number of persons punish-
ed in these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c¢). The information is being
collected and will be laid on the
Table of the House.
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Cement for Andhra Pradesh

Shri M. N. Swamy:
* { Shri Ulaka:

Will the Minister of Steel and

Heavy Industries be pleased to state:

(a) the demand for cement from
the Government of Andhra Pradesh
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for the second and third quarters ot
this year;

(b)) what is the allocation for the
above terms; and

(c) the percentage left over for
collectors’ permits?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The following figures
indicate demand and allotment of
cement to Andhra Pradesh under the
State Quota:

Quarters Demand Allotment

11/62 1,50,00C 69,000
*6,000
Ad hoc

IIT 62 2,00,000 69,000

(c) The Government of India make
bulk allocation of cement every quar-
ter and the detailed break-up as
among State Projects, Local Munici-
pal authorities and public (through
permits by Collectors or otherwise)
is decided by the State Government
every quarter.

Financial Powers of Oil and Natural
Gas Commission

( Shri P. K. Deo:
1982.{ Shri Narendra Singh
| Mahida:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government are
planning to increase the financial
powers of the Oil and Natural Gas
Commission;

(b) if so, to what extent; and

(c) by what date a Bill is likely to
be introduced in Parliament to this
effect?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Under the present Act,. the
Commission is required to obtain the
previous approval of the Central





